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Salos KEURANA V. SUNTON OF INDITA

CONIAM .

THE TON'RIE SHRT PLC. JATN, MEMBRER (A).
THE FONTBLE SHRT J.P. SHADMA . MEMBER ().

For the .Am.ﬂjc;a‘rv‘t’.(ﬁ e SHRT DLUR. GUPTA.

for the Respondents oL SHRI A.K. TIWARI,

proxy counsel for
SHRRT P.P. KHURANA.
JUDGEMENT  (ORALL)
{ DELIVERED 8Y HONTBLE SHRT P.C. JAIN, MEMBER (A). )
‘ In 811 thesse OQAs, the question involved is

extending  the benefit. of the Judgemant of the Tribunal in
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IRQ9/87, Paliit  Kumar & Anr. Vs, UDT & Anr., and siy  other

related OAs. which were disposed of by the Judgement.  dated
7.6.91, ter the applicants  in these ESERE . The operative
portion of  the Judgement dated 7.6.91 (supra) is extracted as

S N FCORE

15, In view of the various Judoemant s passed
by this Tritwnal in acoordance with the spirit
of the Judosment given by the Hon'ble High
Court. of Allahabad as upheld by the tHonthle
Supreme Court of  India inthe case of Shri
Parmanand  Lal  and Shri Brid Mohan . we  direct
that the besnefits of the said  udgemsnt  be
extended to the applicants herein also and they
shall he dmmﬂ to  have been promoted  with
effect from the date prior to & date of
promotion of  any  persan  who D5 s the
departmental  examination suhsequent: to the
applicants and their seniority be revized in
TES Group-8 cadre.  They shall also be entitled
to refivation of their pay with affextt from the
said date. This order shall be implemented
within a period of three months from the date a
copy of © this  order ig recelived by the
respondents.  There shall . howaver, be no order
as to costs . v ’

Z. Special Leave Petitions were 3 led by the resporidents
in the Supreme Court of ‘Indis . Which were dismissed by an

ordar passed hy the Hon'hle Supreme Court on 6.1.92.

3. Notices were directed to be issued on admission as
wal) as on- interim ml ief hot the respondent.s have not. filed
any reply  though a8 period of nea rly one vear ha's passed and a
number of  adiourament.s were  allowed for the purpose. The
learnaed proxy counsel for t‘he res;-',nndamts submits that reply

has not hoaen filed so far.

4. e have besard the learned counsal for the applicants
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and sleo the learned proxy counsa) For the respondents in all

thoess Canes. Apart from relying uoon the Judgement of ths

Trihunal dated  7.6.91 and the ordars of the Hon'ble  Supreme
Conrt Jated 6.1.97. the tearned counseal .for“ the:  applicants
Also nlaced  before .1.1;; a copy of the order passed on 18.11.97
hy Court No.3  of  the Principal | Bench of the  Central
Administrative Tri bunal dn OA 444797, B.P.  Singh & Ors.  va!

HOT & Ors.  This Judgement {oral) is as below:-

“Moth  are heard. - The learnad counsel for the
respondents  said that thay were implementing
] arders given dn the Iudosnwnt in OA
1590787 (Daliit Kumar & Anr. Va. UOT & Anr.)
and the =aid relsted QAs. Thay agreed o
mwtent - the benefits to the anpplicants also
providad they are similarly sitvated.

' view of the above, the aopplication is
disposex of finally. The perties to bear
their own costs." :

o - In view of the aforessld judgement in QA 444797, the
lesrned proxy c:‘c.\‘u'ns-grz-] for the respondents: sx_.lbmité _f.hat similar
orders could  be pa.;:f;s—fd in these cases as well, 'm'rt.icu]ar]y
bacause the counsel forl the r*elsptmdenps. in OA 444/97 and the
counsel ,f'o'r‘b. t'.ha-'” respandents in c;H t;h;arsa casas is the qame
In the light rof the forvx).oihq, these OAs are d*lspos&‘d of with
the direction that. the apnlicants, in ther;é OAY, may also h(a
'- considersd by the respondents for giving tméfit.s due to them
ans nar. fbe‘a j‘x:niamanft. dated 7.6.91 in the case of Naliit Kumar
& Ant. Vs, HOI & Anr. (supra) if the énn] icants herein are
similarly placed and are entitled to the same benefits as par

the Judgament. .
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the parties to bear thisr own 0sts.

7.
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A cony of thi o order shall be placed on the file of

each of these OAs.
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